Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 26/08/2026

(2021) 12 SHI CK 0025
In the High Court Of Himachal Pradesh
Case No : Civil Writ Petition No. 6837 Of 2021

Rajesh Kumar APPELLANT
Vs
Himachal Pradesh Board And Others RESPONDENT

Date of Decision : 04-12-2021

Acts Referred:

Citation : (2021) 12 SHI CK 0025

Hon'ble Judges : Tarlok Singh Chauhan, J;Satyen Vaidya, J
Bench : Division Bench

Advocate : C.N. Singh, Ashok Sharma, Rajinder Dogra, Shiv Pal Manhans, Vinod
Thakur

Judgement

Tarlok Singh Chauhan, J

1. Notice. Mr. Shiv Pal Manhans, Additional Advocate General appears and waives
service of notice on behalf of respondents.

2. Learned counsel for the petitioner states that the case of the petitioner is
squarely covered by the judgment passed by learned Single Judge of this Court
in CWP No. 1853 of 2009, titled as Arpana Bali Vs. The State of Himachal
Pradesh and others, DECIDED ON 10. 4.2013.

3. Accordingly, we deem it appropriate to dispose of this petition by directing the
respondents to consider and decide the case of the petitioner in view of the
aforesaid decision and in case the same is found to be covered, then similar
benefit be extended to the petitioner, as was granted to the petitioner in CWP No.
1853 of 2009. Needful be done within three months. Pending applications, if any,
also stand disposed of.

For compliance to come up on 7.3.2022.
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